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Edection 0 Remaing State
Assemblies

2568. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is amy proposal
to haold elections before March, 1978 tq
shose Assemblieg to which elections
were not held in Jene, 1977;

{b) whethar Goverament have
consulteg the coneermed Governments

in this regard; ard

(e) i€ so, the reaction of the Gov-
eroments of those States thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFTAIRS
(SHRI SHANTI BHUSHAN): (a)
It is proposed to hold the election to
the Nagaland ™ Legislative Assembly
during 1977 after the mMORSOOR sea-
son. There is no proposal for hold-
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ing election to the Legislative As-
sembly of any other State before
March, 1978.

(b) No, Sir.
(c) Does not ariﬁe.

Fly Over-Bridge in Siliguri

2563 SHRI K. B. CHETTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
construction of a fly over-bridge in
Siliguri near old Railway Station is
under the consideration of Govern-

ment; and
(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) Yes.

(b) The Government of West Bem-
gal have a proposal to eonstruct a
fily over-bridge near Siliguri Town
Railway Station in replacemeat of
the existing level crossing and widen-
ing improvement to the approach
roads. Details of the scheme are
still being worked out by the State
Gevernment. The broad features of
the tentative seheme were examined
by the Railway and the Stete Gov-
ernment were informed that the
Railway have no objection to the
proposal Further communication
from the State Government is await-

ed.

Railway Acsidents

2564. SHRI K. T. KOSALRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) the mumber of ratiway aecidents
that took plagse during the peried
from 18th March, 1976 to 17th Margh,
1077 together with the number of
persons who lost their Mves and who
were injured;
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(b) the number of railway acci-
dents that took place after 18th March,
1977 uptodate after the new Govern-
ment assumed power at the Centre
together with the number of persons
who lost their lives and who were in-
jured; and

(c) total compensation paid to the
victims to such rail accidents from 18th
March, 1976 to 17th March, 1977 and
after 18th March, 1977 separately?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). The number of train
accidents in the categories of colli-
sions, derailment, level crossing acci-
dents and fires in trains durimg the
periods 18th March, 1976 to 17th
March, 1977 and 18th March, 1977 to
1Yt June, 1977 and casualties in-
volved therein are given below:—

18-3-76 t~  18-2-771t0
17-3-77 17-6-77

1. N~ of train acci-
dente | . 783 222

2. Casualncs

(&) Rsilway staff
_ Killed

23 14
Inwured 133 44
(b) Passcng:rs
Killed 66 99
Injured 314 284
£c) Others
Killed 57 30
Ijured 131 77

(e) Rs. 50,000 have beep raid to
the victimg of reil accidents from 18th
ll_arch. 1978 ® 17th Mareh, 197 and
nil from 18th March, 1077 to 30th
June, 1977 under the Indian Rail-
ways Act, 1800.

The claims are preferred to the
Ad-hoc Claims Commissioners/Ex-
omcu:o Claims Commissioners, On the
basis of the verdict given by

ASADHA 14, 1899 (SAKA)

Written Answers 86

court of Claims Commissioners pay-
ments are grranged by the Railway
Administration,

In the case of railway employees,
who were killed or injured in rail-
way accidents during 18th March,
1976 to 17th March, 1977, a sum of
Rs. 3,19,889 has been paid under the
Workmen’s Compensation Act in a
few cases, while in other cases, the
matter is under examination.

So far as railway employees who
were killed in accidents after 18th
March, 1977 are concerned, their
cases are under examination.

MRTP Commission’s Enquiry against

Andhra Prabha Pvt. Ltd, Indian

Newspapers, Bombay and Indian
Express, Madurai

2565. SHRI K. RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Government have
received the enquiry report of MRTP
Commisgion with regard to the cases
of (i) considerable amount taken from
commercial banks, both advances and
deposits, having been utilised for
non-newspaper business (ii) a sum of
Rupees 11 crores having been utilised
on purposes unrelated to newspaper
publication, by the Andhra Prabha
Private Lad., Vijayawada, Imdian
Newspapers, Bombay (Pvt) Ltd., and
the Imdian Express, Madurai (Pvt.)
Lad., referred umder Section &Y of
MRTP Act¢ on 3nd December, 1078;

(b) if eo. what action has been
teken op the report; and

(c) if the report is not recetved s0
far what is the position of enquiry?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The reference u’/s 27 of the Mono-
polies and Restrictive Trade Practices





